FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
BIG FLICKS PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

Big Flicks Private Limited

Date of incorporation of corporate
debtor

27-02-2007

Authority under which corporate debtor
is incorporated / registered

ROC — Mumbai

Corporate Identity No. /—TLimited
LiabilityIdentifieation Ne- of corporate

debtor

Ug2120MH2007PTC168172

Address of the registered office and
principal office (if any) of corporate
debtor

502, Plot No. 91/94, Prabhat Colony,
Santacruz (East), Mumbai, Maharashtra -

400055

Insolvency commencement date in

respect of corporate debtor

25-09-2025
(Order Received Date 30-09-2025)

Estimated date of closure of insolvency
resolution process

24-03-2026
(180 days from the Order date 25-09-2025)

Name and registration number of the
insolvency professional acting as
interim resolution professional

NPV Insolvency Professionals Private
Limited (Formerly known as Mantrah
Insolvency  Professionals  Private
Limited) through its Director, Mr.
Ritesh Prakash Adatiya

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-
23/50021

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: H-35, 1st Floor Jangpura
Extension, Jungpura, South Delhi, New Delhi
—110014.

Email id: ipe@npvca.in

10.

Address and e-mail to be used for
correspondence with the interim
resolution professional

Correspondence Address: 10% Floor,
1003, Zion Zi, Near Avalon Hotel, Sindhu
Bhavan Road, Thaltej, Ahmedabad — 380054
Process Email id:
cirp.bigflicks@npvinsolvency.in

11.

Last date for submission of claims

14-10-2025 (14 days from receipt of the Order
dated 30-09-2025)

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

Not Applicable

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

Not Applicable

14.

(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

(a) www.ibbi.gov.in
cirp.bigflicks @npvinsolvency.in
(b) Not Applicable




Notice is hereby given that the National Company Law Tribunal, Mumbai Bench VI, has ordered
the commencement of a corporate insolvency resolution process of the Big Flicks Private
Limited on 25-09-2025 (Order Received Date 30-09-2025)

The creditors of Big Flicks Private Limited are hereby called upon to submit their claims with
proof on or before 14-10-2025 to the interim resolution professional at the address mentioned
against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed against
entry No.13 to act as authorised representative of the class [specify class] in Form CA. — Not
Applicable

Submission of false or misleading proofs of claim shall attract penalties.

IPE- NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Ritesh Prakash Adatiya

Appointed as Interim Resolution Professional

In the matter of Big Flicks Private Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

AFA Validity- 31.12.2025

Email for Correspondence: cirp.bigflicks@npvinsolvency.in

Date: 30-09-2025
Place: Ahmedabad
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SeQuent Scientific Limited

L99994T51985PLC 106357
Registerad Office: 3rd Floor, Srivalll's Corporale, Plot No, 290, SYN 33 34P TO 39,
Guitala Begumpeld, Jubilee Hills, Hyderabad - 500033, Telangana
Tel Mo.: +91 9391139986 / 22-4111 4777
Website: http:/'www.sequeni.in | Email Id; investorrelationssequent.in

NOTICE
SPECIAL WINDOW FOR RE-LODGMENT OF TRANSFER
REQUESTS OF PHYSICAL SHARES
Motice is hereby given that the Securifies and Exchange Board of India ("SEBI™) vide s
circular Mo, SEBIHOMIRSDIMIRSDPoDIPICIRIZ0Z5/ST dated 2nd July, 2025, has
infroduced a specal window for there-lodgement of transfar requests for physical shares
In accordance with the provisions of the said dircular, investors who hed submitied transfer
requests for physical shares prior to 151 April, 201% and whose requesls were releciad,
retumed, of nol processed due to deficiencies, are now granted a special window Ll Gt
January, 2026 to re-losge such requests
Eligible sharehoiders who wish to avail the opporiunity are requested to submit the
reqguisite documenis lo KFin Technologies Limited, Regisirarand Share Transfer Agent as
per the address provided in this notice,
Investors are hersty informed that the secunties re-lodged for ransfer pursuant to the
above circular, shall only ba issuad in demat form. Shareholders are encouraged to take
advantage of this special window miroduced in ihe iderest of invesiors.
[EPFA CAMPAIGN "SAKSHAM NIVESHAK™ - A 100-DAY DRIVE TO FACILITATE
DIVIDEND CLAIMS AND KYC UPDATES
As per the provisians of the Investor Education and Protection Fund ([EPF) Rules, shares
on which dividends remain undaimed for seven consecubve yvears are liable fo be
transferred 1o the IEPF. To avoid such transfer, shareholders are advisad to claim ther
unpakd dividands, iFany, althe earlies
It has been observed that dividends remain unpaid primarily due fo non-updaton of KYC
details, Sharehotders are reguesied lo update their KYC as foliows,
For shares heldin demat form: Contact your Depository Parbicipant (DR)
For shares held in physical form: Submit the applicable ISR forms along with supporting
documents tothe Company's Regisirar and Share Transfer Agent.
Contact Details
KFin Technofogies Limited, Registrar and Share Transfer Agent, Unit: Sequent Scientific
Ltd, Sefenium, Tower 8, Plot Mo, 31 & 32, Gachibows, Financial District, Nanakramguda,
Serilingampally, Hyderabad, Telangana - 500 032,
In case of any quenes, shareholders ame requested to raise a semvice reguest at
smward rigf@kfintech com

For Sequent Scientific Limited

Sd/-

Yoshita Vora

Company Secretary & Compliance Officer
Membership No. ACS 22220

Place: Thane
Date: September 30, 2025

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE TO SECURITIES UNDER THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED
("SEBI ICDR REGULATIONS"). NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY, OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN

i Bank of Baroda, Charkop Branch: 93/A Jaydev House,
dab 3 ﬂ'ﬂﬁ? Govt Industrial Estate Charkop Kandivali West, Mumbai -
Bank of Baroda 400067 Phone: 022-68321258, 022-68321259

E-mail: charko@bankofbaroda.com

Whereas The undersigned being the Authorised Officer of the Bank of Baroda under
the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest (Second) Act, 2002 and in exercise of powers conferred under Section 13(12) read
with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice
dated 29-05-2025 calling upon the Borrower MR. CHETAN KAMLESH PANDYA AND MRS.
VANYA PANDYA to repay the amount mentioned in the notice being Rs.1,23,27,242.85/-
(Rupees One Crore Twenty Three Lacs Twenty Seven Thousand Two Hundred Forty Two
and Eighty Five Paise Only) and interest thereon within 60 days from the date of receipt
of the said notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/her under sub section (4) of Section
13 of the said Act read with Rule 8 of the Security Interest (Enforcement) Rules 2002 on
this 25" day of September of the year 2025.
The Borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of Bank of
Baroda for an amount of Rs Rs.1,23,27,242.85/- (Rupees One Crore Twenty-Three Lacs
Twenty-Seven Thousand Two Hundred Forty-Two and Eighty-Five Paise Only) and interest
thereon and applicable charges.
The borrower’s attention is invited to sub-section (8) of Section 13 in respect of time
available to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY 1
Flat No. 702 On The 7th Floor of the “B” Type Building No. 72 of the Society Known as
“Shami Vasant Vihar Cooperative Housing Society Limited” in Survey Number Survey No.
166, Hissa No. 2 (Part), Survey No. 169, Hissa No. 1 (Part) Survey No. 170, Hissa No. 13
(Part) and 7 (Part), Survey No. 171 Hissa No. 1 (Part), Hissa No. 3 (Part), Hissa No. 4(Part),
Survey No. 172 Hissa No. 2+2 (Part), Hissa No. 3 (Full),
Hissa No. 4 (Full) (Survey No. 173 Hissa No. 3 (Part), Survey No. 283 B Hissa (Part),
Survey No. 283 K Hissa No.4 + 5 (Full), Survey No. 284 Hissa (Part), Survey No. 285 Hissa
No. (Part), Survey No. 286, Hissa No. 1 (Part), Hissa No. 2 (Part), Hissa No.3 (Part), Hissa
No. 4 (Part), Hissa No.5 (Full), Hissa No.6 (Full), Hissa No.7 (Full), Survey No. 287 Hissa
(Full), Survey No. 304 Hissa No. 2 (Part), Hissa No. 6 (Part), Hissa No.7 (Part), Hissa No.8
(Full), Survey No.305 Hissa (part), Survey No.306 Hissa No. 1(Part, Hissa No.3 (Full),
Hissa No. 4 (Full), Hissa No. 5 (Full), Hissa No. 6 (Full), Hissa No. 7 (Full), Hissa No. 8
(Part), Hissa No. 10 (Full), Hissa No. 11 (Part), situated at Vasant Vihar, Pokhran Road No.
2, Thane West 400610.

DESCRIPTION OF THE IMMOVABLE PROPERTY 2
Flat No. 503, 5" Floor, B-Wing, Baronet and Society known as Baronet Building No. 11
CHSL, Lokhandwala Township, Akurli Road, Kandivali East, CTS No. 171, 176 (PT),
180(PT), 198(P T), 199(PT) in Plot C Sector 11 of Akurli Village, Borivali Taluk, Mumbai
400101.

Sd/-
Date: 25-09-2025 Chief Manager
Place: Mumbai Authorised Officer

POSSESSION NOTICE (For Inmovable Property/ies)
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IFE- NPY Insolvency Professlonals Private Limited

[Farrnerly Known as Mantrah Insolvenoy Professionals Private Limited)
Through its Ddrector - Mr. Ritesh Prakash Adativa
Appointed as Interim Resalutlon Professional

In the matter of Big Flicks Private Limited

IBBI Reg, No: IBBI/IPE-0040/1PA-2/2022-23,/50021

AFA Valkdity- 31.12.2025

Email for Correspandence: cirp.bigficke@npvinselvency.in

Date: 30-09-2025
Place: Ahmadabad

BOARD OF THE STOCK EXCHANGES (AS DEFINED IN THE DRHP) IN COMPLIANCE WITH CHAPTER Il OF THE SEBI ICDR REGULATIONS
PUBLIC ANNOUNCEMENT

Lalbaba®

Engineering

LALBABA ENGINEERING LIMITED

Our Company was initially formad as “Lalbaba Steel Industries Privata Limited” at Kolkata, West Bengal as a private Emited company under the Companias Act, 1956, pursuant 1o a certificate of incorporation dated June 26, 2006 issued by the Registrar of Companies.
¥esi Bengal "Rol’). The name of our Company was changed to "Lal Baba Seamless Tubes Prvate Limited” pursuant to a resalubon of our Board and Sharsholders meeting, both dated January 4, 2007, and a fresh ceriificate of incorporation consequent wpan change of
name was issued by the RoC dated January 18, 2007, Subsequently, pursuant 1o the Composite Scheme of Amangsmen], our Cormpany was converted info a public limiled company as approved by & resolution of our Board dated December 30,2024, and & special
rasolution of our Sharaholders dated December 31, 2024 following which tha name of our Compary was changed to *Lal Baba Searmiess Tubas Limited” and the Ragistrar of Companias, Central Processing Cantre issued a fresh certificate of incorporation datad February
11, 2025, Furlher, the name of cur Company was changed io "Lalbaba Engineening Limited” pursuant io a resclution of cur Board dated February 12, 2025 and of our Shareholders dated Februany 25, 2025 and a fregh certificate of inconporation consequeni upon change
of name was issued by the Registrar of Companies, Central Processing Centre dated March 10, 2025, For further details, see “Hisfory and Certain Corporate Matters ™ on page 243 of the draft red heming prospectus dated September 29, 2025 (the "“DRHP or the "Draft
Red Herring Prospectus’)

Registered Office; Kashberia, Bardhanyaghaia Debhog, Hakdia, Easl Midnapore, Midnapore -

(Plaase scan this QR
code to view the DRHE}

721657, Wesi Bengal, India. Corporate Office; 15l Fioor, 27 Shakespears Sarani; Kotkala = T0004T, West Bengal, India;

Confact Person: Anatha B Chakrabartty, Company Secrelary and Compliance Officer; Telephone; +81 33 22879256, E-mail; investomelaionsi@ialbabagroup.com. Website: www lalbabagroup.com; Corporate Identity Number: U30204WB2006PLC 110060

OUR PROMOTERS: LBIC ENGINEERING PRIVATE LIMITED, KISHAN DHANUKA, AMIT DHANUKA, NIKUNJ DHANUKA AND NISHIT DHANUKA

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH ("EQUITY SHARES™) OF LALBABA ENGINEERING LIMITED ("OUR COMPANY", "THE COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF ¥ [«] PER EQUITY
SHARE (INCLUDING A PREMIUM OF ¥ [«] PER EQUITY SHARE) (“OFFER PRICE") AGGREGATING UP TO T10,000.00 MILLION COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO
T6,300.00 MILLION BY OUR COMPANY (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES OF FACE VALUE ¥ 5 EACH AGGREGATING UP TO ¥3,700.00 MILLION (THE “OFFER FOR SALE") COMPRISING AN OFFER FOR
SALEUPTO [«] EQUITY SHARES OF FACE VALUE T 5 EACH AGGREGATING UPTO ¥ 1,250.00 MILLION BY LBIC ENGINEERING PRIVATE LIMITED, UP TO [«] EQUITY SHARES OF FACE VALUE T 5 EACH AGGREGATING UP TO T950.00 MILLION BY
KISHAN DHANUKA, UP TO [«] EQUITY SHARES OF FACE VALUE T 5 EACH AGGREGATING UP TO T 150.00 MILLION BY AMIT DHANUKA, UP TO [«] EQUITY SHARES OF FACE VALUE ¥ 5 EACH AGGREGATING UP TO ¥ 300.00 MILLION BY NIKUNJ
DHANUKA, UPTO [«] EQUITY SHARES OF FACE VALUET SEACHAGGREGATING UPTO T 300.00 MILLION BY NISHIT DHANUKA ({COLLECTIVEY REFERRED TOAS THE “PROMOTER SELLING SHAREHOLDERS") AND UP TO [«] EQUITY SHARES OF
FACEVALUE ¥ 5 EACH AGGREGATING UP TO ¥ 750,00 MILLION BY KISHAN DHANUKA & SONS HUF(THE “PROMOTER GROUP SELLING SHAREHOLDER", AND TOGETHER WITH PROMOTER SELLING SHAREHOLDERS, REFERRED TO AS THE
“SELLING SHAREHOLDERS" AND SUCH OFFER FOR SALE BY THE SELLING SHAREHOLDERS, THE "OFFER FOR SALE™ TOGETHER WITH THE FRESH ISSUE, THE "OFFER”™),

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER A FURTHER ISSUE OF SPECIFIED SECURITIES, AGGREGATING UPTO ¥ 1,260.00 MILLION, AS MAY BE PERMITTED UNDER THE APPLICABLE LAW, AT ITS DISCRETION, PRIOR
TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC ["PRE-IPO PLACEMENT"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-
IPO PLACEMENT IS COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO THE OFFER BEING IN COMPLIANCE WITH RULE 19{2Z){B) OF THE SECURITIES
CONTRACTS (REGULATION) RULES, 1557, AS AMENDED (“SCRR"). THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE ALLOTMENT PURSUANT TO THE PRE-IPO
PLACEMENT, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL
ANDWILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL
BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

THE FACE VALUE OF EQUITY SHARES 15 ¥ 5 EACH. THE OFFER PRICE 15 [#] TIMES THE FACE VALLUE OF THE EQUITY SHARES. THE PRICE BAND AND THE MINIMUM B1D LOT WILL BE DECIDED BY OUR COMPANY IN CONSULTATION WITH THE
BRLMS AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [«] (A WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITION OF [#] (A
WIDELY CIRCULATED BENGALI DAILY NEWSPAPER, BENGAL| BEING THE REGIONAL LANGUAGE OF WEST BENGAL WHERE OUR REGISTERED OFFICE IS LOCATED), AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE
AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED ("NSE™, TOGETHER WITH BSE, THE “STOCK EXCHANGES") FOR UPLDADING ON THEIR RESPECTIVE WEBSITES IN
ACCORDANCEWITH THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE "SEBIICDR REGULATIONS").

Incase of any ravision in the Price Band, the Bid/Offer Pariod will be extendead by al least three additional Werking Days after such revision in the Price Band, subject to the Bid/Offer Penod not exceeding 10 Warking Days. Incases of force majeurs, banking strike or simdar
unforeseen circumsiances, our Company may, in consultation with the BRELMs, for reasons ko be recorded in writing, axtend the Bid /Offer Period for a minimn of one Warking Day, subject to the Bid'Offer Peniod not exceeding 10 Working Days. Any raviséon in ihe Price
Band and the revised Bid'Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing & public natics, and atso by indicating the change on the respective websiles of the BRLMs and al the termenats of the Members of the
Syndicate and by infimation tz Designated Intermediaries and the Sponsor Bank{s). as applicabie.

The Offer is being made in terms of Rule 13{2)(b) of the Secunties Contracis (Regulation) Rules, 1957, as amended ("SCRR™) read with Reguiation 31 of the SEBI ICDR Regulations. This Offer is being made 1hr-;;u;|'| the Book Building Process in accordance with
Regulation 6 1) of the SEBI ITDR Eegulations wherain not more than $0% of the Offer shall be available for sllocation on a proportionate basis (o Qualified Instiutional Buyers ["QIBs" and such podion, " QIB Portion™), pravided thatour Company in consultation with the
BRLMs may allocate up to B0% of the QIR Porban 1o Anchor Investors on a discrabonary basis (" Anchor Investor Partion™). One-third of the Anchor Investor Portion shall be reservad for domestic Mutual Funds, subject o valid Bids being received from the domestic
Mutesl Funds at or above the Anchor Investor Allocation Price in accordance with the SEBI ICDR Regulations. Inthe eveni of under-subscripfion, or non-aliacation in the Anchor Investor Porlion, the balance Equity Shares shall be added io the QIB Portion [other than
Anchor fnvestor Portion) (“Net QIB Portion™), Furthar, 5% of the Net QI8 Portion shall be avaiable for aliacation on a proportionate basis to Mutual Funds only, and the remainder of the Net QI8 Pordion shall be avaiiable for aliccation an a proporfionate basis toall Q1Bs
(odher than Anchor irvestors), including Mubsal Funds, subject to valid Bidz being recaived at or above the Offer Price. However, if the aggregalie demand from Motual Funds iz less than 3% of the Net QIB Pordion, the balance Equity Shares avadable for allocation in the
Mutual Fund Portion will be added to the remaining Net QIB Portion for proportionate aliocabion to QIBs. Further, (a) not less than 15% of the Offer shall be available for allocation to Mon-Instiutional Bidders (out of which one third shall be reserved for Bidders with Bids
exceeding T 0020 million and up to T 1,00 million and fwo-thirds shall be reserved for Bidders with Bids excaading T 1.00 milliond and {b) notless than 35% of the Offer shall be available for allocation fo Retail Individual Bidders {"RIBs") in accordance with the SEBIHCDR
Regulations, subject fo valid Béds being received from them at or above the Offer Price. A potential Bidders, ofher than Anchor investors, are mandatorily required o participate in the Offer through the Application Supportad by Blocked Amount (“ASBA") process by
praviding details of their respective ASBA Account (as defined hersinafier) and UPI 1D in case of UP Bidders (defined hereinafter), which will be blocked by the Self Certified Syndicate Banks (*5CSBs") or the Sponsor Bank(s), 85 the case may be, io the extent of their
respaclive Bid Amounts. Anchor investors are not parmitied to participate in the Anchor imiestor Portion theowgh the ASBA process. For details, see the section titled "Offer Procedure ™ on page 430 of the DRHP.

This public announcement s made in compliance with the provisions of Regulation 26(2) of the SEBI ICDR Regulabons 1o mform the pubdic that our Company is propesing fo undertake, subject o applicable statutory and regulatory requirements, receipt of requisite
approvals, market conditions and other considerations; an initial public offer of its Equity Shares pursuant io the Offer and has filed the DRHP dated September 29, 2025 with SEB! and the Stock Exchanges on September 30, 2025,

Pursuant to Regulabon 26(1) of the SEBI ICOR Regulatons, the DRHP filad with Securibes and Exchange Board of India "SEBI) shall be made avallable to the public for comments, i any, for penod of at least 21 days, from the date of publication of thes public
announcament in accordance with Begulation 26{2} of the SEBI ICDR Regudations. The DEHP has been filed by hosfing it on the websie of SEB! al wenw 3ebi.govin, on the websites of the Stock Exchanges ie., BSE at www bseindia.com, NSE af www.nzaindia.com
where the equity shares are proposed to be listed, 1hE websites of the BRLMs, 1.g. IIFL Capital Services Limited [formeny known as IIFL Secunffes Limited) at wwwiiflcap com, Motilal Oswal mvestment Advisors Limited al www motZaloswalgroup.com and Nuvama
Wealth Managemeant Limited af wanw. nuvama.com and the website of our Company ai wenw. lalbabagroup.com. Our Company hereby invites the public to give their comments on the DRHP filed with SEBL, with respect to disclosures made in the DRHP. The membsers of
public are requested to send a copy of their commenis 1o SEBI, 1o the Company Secretary and Compliance Officer of our Company andior the BRLMs at their respective addresses mentioned herein below. All comments must be received by SEBI andfor our Company
and/or the BRLMs andior the Company Secretary and Compliance Officer of our Company at their respective addresses mentioned herzin below in relation to the Offer on or before 5:00 p.m. on the 215t day from the date of publication of thiz public announcement in
acoordance with Regulation 26(2) of SEBI ICDR Regulations

Investments m equily and equity-refaled securties molve a degree of nsk and investors should not invest any fundsm ihe Offer unless they can afiord to iake the ngk of losing their entire investment. Investors are advised o read the nsk factors carefully befors laking an
irvestment decision inthe Ofer, For taking an investmant decision, investors mustraly on their own examination of our Company and the Offer, including tha risks involved. Tha Equity Shares have not been recommanded ar approved by SEBI, nor does SEEI guarantes
the accuracy or adequacy of the contents ofthe DRHF. Specific attention of the investorsis invited to “Risk Fectors "on page 38 of the DEHF.

Any decision lo investnthe Equity Shares described in the DRHP may only be made after the red herning prospectus ["Red Herring Prospectus”) has been filed with the ReC and must be made solely on the basis of such Red Hemng Prospectus as there may be matenal
changes in the Red Heming Prospectus from the BEHF,

The Equity Sharas, when offered through the Red Heming Prospectus. are proposed to ba listed on the main board of the Stock Exchanges:

For details of the main abjects of our Company as contained in its memorandum of association, see "History and Certain Corporate Matters” on page 243 of the DRHP.

Thie Eability of the members of the Company is imited. For details of the share capital, capital struchure of our Company and the names of ihe signatories fo the memorandurn of association and the number of shares subscribed by them see "Capifal Structure” on page 28
of the DRHP.

(.) M U FG MUFG Intima

MUFG Intime India Private Limited

(formery Link Intime India Private Limited)

C-101, 181 Floor, Embassy 247, LBS Marg,

Wikinrodi (Weet). Murnbai - 400 D83, Maharashira, India
Telephone: +31 5103114945

E-mail: lalbabaengineenng.ipod@nmpms.mulg.com
Investor Grievance E-mail:
falbataenginaering.ipoin.mpms.mulg.com
Website: www.in.mpms.muig.com

Contact Person; Shanti Gopalkrishinan

SEBI| Registration Number: INRODOOO405E

BOOK RUNNING LEAD MANAGERS |

S ~” nuvama

i -.lIllIlFlrlI Lol a s -]
Motilal Oswal Investment Al:hrlsnrﬁ leated Muvama Wealth Managerment Limited
B01-804., Wing A, Building Mo 3 Inspine BRE,

Maotilal Oswal Tower, Rahimtullah, Sayani Road,

Opposite Parel 3T Depot, Prabhadevi G Block Bandra Kurla Complex, Bandra Easl

Mumbal ~400 025, Maharashira, India Mumbai - 400 051 Maharashira, India
Telephone: +31 22 4009 4400

Telephone; +31 22 71493 4380
Email: latbaba ipo@motitaloswal com E-mail: lalbaba.ipo@nuvama.com
Investor Grievance ID:

Investor grigvance email;
moiaplredressali@motilaloswal.com customearsarvice mbi@nuvama.com
Website: wew. motilaloawalgroup.com Websita: www.nuvama.com
Contact person: Sankita Ajinkya/Shashank Prsat Contact person: Pan Vaya

SEBI reglstration number: INMOOD0 11005 SEBI Registration Mo.: INMOOOO13004

COMPANY SECRETARY AND COMPLIANCE OFFICER

Anatha B Chakrabartty,
LALBABA ENGINEERING LIMITED
Kashberia, Elafcihany'a-ghat& Debhog. Haldia, East Midnapore, Midnapore - 721 657, West Bangal, India; Telephﬂne: +01 33 22870256 E-mail; mvestorrelationsifialbabagroup com; Website: www lalbabagroup.com

e
||;§3$'§' IIFL CAPITAL
ey

IIFL Capital Services Limited

{formieny knowm-as NFL Secunties Limifed)
2dth Floar, One Lodha Place,

Janapali Bapal Marg, Lowar Paral {West),
Mumbai 400 013, Maharashirz, India
Telephone: +81 22 4646 4728

Email; lalbabaangineenng ipa@iflcap com
Investor grievance amall: g ib@iflcap.com
Website: waniifficapiialoom

Contack person: Yogesh MalpaniThmy Bhavsar
SEB1 registration number; INMOODD10940

All capitaiizad tesms used herein and not specifically defined shall have the same meaning as ascribed tothem in the DRHP.
For LALBABA ENGINEERING LIMITED
On behall of the Board of Directors
S
Anatha B Chakrabartty
Company Secrefary and Compliance Officer

Place: Kolkata, West Bengal
Dale ; Seplember 30, 2025

LALBABA ENGINEERING LIMITED is propasing, subject to applicable statutory and requialory requirements, receipl of requisite approvals, market conditions and olher conslderations, to undertake an initial public offer of its Equity Shares and has fed the DRHP
dated Seplarmber 28, 2025 with SEB| and the Stock Exchanges on Septambaer 30, 2025. The DRHP shall ba availabla on the wabsite of SEBI at www.sebi.gov.in, on the websitas of the Stock Exchanges i.a,, BSE at www.bsaindia.com, NSE al www nsaindia.com, on the
websites of the BRELMs, iLe. IFL Capial Senvices Limited (formenly knowr 55 IFL Secunties Limited) st wenaciificapital.com, Mofilal Dswal Investment Adwisors Limited at www motsloswalgrovg.com and Nuvama Wealth Managemsent Limited st www.nuvama.com and
the website of our Company at www lafhabagroup.com. Potential mvestors should nofe that investment in equity shares involves a high degree of risk and for details relating fo such nsk, see the section tited “Risk Factors " on page 38 of the DRHP. Polential investors
shiould not rely on the DRHP filed with SEBI for making any investment decision,

Thiz anncuncament does nof constitube an invitation or offer of sacurities for sale in any jurisdiction, including India. Tha Equity Shares offered in the Offer have not been, and will not be, registered under the U.5. Secunties Act of 1933, as amendad (*U.3. Securitles Act”)
and shall not be offered or soid within the Uinited States. Accordingly, the Equity Shares are being offered and sold only outside the United States in “offshore transactions” as defined in, and in refiznce on, Reguiation S under the U.S. Securities Act and the applicable laws

SHEVGAON MUNICIPAL

Bank of Baroda, Charkop Branch: 93/A Jaydev House,

of the jurisdictions where those offers and sales are made. CONCEPT
ddh i ES‘?ET Govt Industrial Estate Charkop Kandivali West, Mumbai - CO UN CIL SH EVG AO N

tdsna simesia Am

punjab national bank

U |
..fhe e you cay BANE upoe |
Branch Office :CHEMBUR, Shree Sanatan Dharam School Building R C Road

Chembur Colony Chembur- 400074
Telephone N0.25532327, Email 1d:b0055120@pnb.co.in

[ PUBLIC NOTICE |

Notice is hereby given to the following customers of Punjab National Bank for payment of
locker rent arrears. As per Bank's guidelines, if the locker rent is not paid for more than
three years, the Bank is empowered to break open the locker. The expenses incurred
thereby, along with arrears of rent and other costs, will be recovered out of the sale of the
contents found therein.

All the customers listed below are therefore advised to pay the locker rent on or before
03.01.2026 (90 days from the date of publication) to avoid break open of the locker. In
case the payments are not made, the Bank will proceed to break open the locker on or after
03.01.2026 (90 days from the date of publication) without any further notice.

M T T |

Sr. | Locker | Locker Holder | Branch Branch Address Rent Due
No. No. Name Date
1 | AB00138 VAISHALLI CHEMBUR| Punjab National Bank, | 14/01/2022
PILLAI (055120) | Sanatan Dharam School
building , Mumbai-400074
2 | AB00103 SHOBHA CHEMBUR| Punjab National Bank, |01/01/2022
CHUGH (055120) | Sanatan Dharam School
building , Mumbai-400074
3 | AC00203 SUNILN CHEMBUR| Punjab National Bank, | 01/01/2021
THAKUR (055120) | Sanatan Dharam School
building , Mumbai-400074J
Place :- Mumba Sd/-
Date:- 30.09.2025 Authorised Officer

Punjab National Bank (055120)

Bamk E'I‘ﬂﬂﬂ 400067 Phone: 022-68321258, 022-68321259
ﬂfE E-mail: charko@bankofbaroda.com

POSSESSION NOTICE (For Immovable Property/ies)

Whereas The undersigned being the Authorised Officer of the Bank of Baroda under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest
(Second) Act, 2002 and in exercise of powers conferred under Section 13(12) read with
Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a Demand Notice dated
28-02-2025 calling upon the Borrower MR. DATTAATRAY MAHADEV ROKADE / MRS
ROHINI ROKADE to repay the amount mentioned in the notice being Rs. 37,61,423.68/-
(Rupees Thirty Seven Lacs Sixty One Thousand Four Hundred and Twenty Three Sixty
Eight Paise Only) and interest thereon within 60 days from the date of receipt of the said
notice.
The Borrower having failed to repay the amount, notice is hereby given to the Borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him/her under sub section (4) of Section
13 of the said Act read with Rule 8 of the Security Interest (Enforcement) Rules 2002 on
this this 25" day of September of the year 2025.
The Borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of Bank of Baroda
for an amount of Rs. 37,61,423.68/- (Rupees Thirty Seven Lacs Sixty One Thousand Four
Hundred and Twenty Three Sixty Eight Paise Only) and interest thereon and applicable
charges.
The borrower’s attention is invited to sub-section (8) of Section 13 in respect of time
available to redeem the secured assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY
All that part and parcel of the property consisting of FLAT No. C 104 ADVENT NEEL
RESIDENCY BHD PURNA PRADNYA HIGH SCHOOL BHARUCH ROAD DAHISAR-E
MUMBAI - 400068 Bounded: On the North by: Flat No. 103/ Lift On the South by: Compound
Wall On the East by: Open to Air On the West by: Flat No. 101/ Staircase.

Sd/-
Date: 25-09-2025 Chief Manager
Place: Mumbai Authorised Officer

epaper.f'tnan{:iaiexprea.mrr‘. .

E-TENDER NOTICE-2025-26
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DIST. AHILYANAGAR iy

Email I1d-Coshevgaon @ gmail.com Contact No. (02429)221241

Shevgaon Municipal Council, Shevgaon Dist. Ahilyanagar
invites e-tender for work of "To do daily collection and
transportation of municipal solid waste within Shevgaon
Municipal Council limit as per Municipal solid waste management
and handling rule 2016". Please visit http://mahaetenders.gov.in
for detailed information. Detailed schedule of tender available till
08/10/2025. Further additional intimation will be conveyed only

through web portal. Sd/- Chief Officer
Municipal Council, Shevgaon

“IMPORTANT"

Whilst care is taken prior to acceptance of
advertising copy, itis not possible to verify
its contents. The Indian Express (P)
Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companigs, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend
that readers make necessary inquiries
before sending any monies or entering
into any agreements with advertisers or
otherwise acting on an advertisement in
any manner whatsoever.
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